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BOTIFICATION

NO. .'23# (F.NO.187/11/78-IT .A1): In exercise of the powers
conferred by sub~gection (1) of section 21 of the Incane-tax
Act, 1961 (43 of 1961}, the Coentral Boaxd of Direct Taxes
heraby makes the following amendnents to the Schedule
appended to its Notification 679 (F.No. i87/2/74-IT (Al] dated
20.7.74, as anmended from time to time:= C

Against S.No.)8 under Column 1{0’:‘ the Scheaule
appended thereto, the existing entry at item 11 (i.e.Rupnagar)
shall be substituted as underi-
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UNDER SECY.CENTRAL BOMRD @ DIRECT TAXES

To

The Manager, S
Govermment of India Press,

25.:19 Bgaq. Mayapuri Industrial Area,

{-:op’y Lot

¥, All Commissioners of Incane-tax, e __
2. Mirectors of Inspection IT,)/(R&S)/(Pigm)/flnv.)gﬁlew Dalhi.,
3, Director of ORM Services (Incame~tax)h Ist Floor, Alwan-aw=
Ghalib, Mata Sundri Lane, New Delhi (5 cbplas).

4, All Officers & Sectiong of I.T -?ﬁ.ng of CeBeDeT -,M Dalhi.

5. Cm:ftrollar & Auditop General of Indiz, New Dellzi {0 cogies)‘.s
6. Bul Qtin SE_C- Of DtE- Of In5¢ (RS&PJ, ij D!lhi 5 Capies ‘s

7. Director of Training, IRS (Direct Taxps), Staff College,
Nagpur (5 copies). _

8y Shri M.B.Rao, Joint Secy., Ministry o Law, Justice and
Canpany Affairs (Department of Legal Affbirs), New Delhi.

9, The (hief Controller of Accounts, C.B.D.T., H-Blosk,

Vikas Bhawan, HNew Delhi. : " _

M. SHASTRT " )

{
UNDER SECY . CENTRAL r0;-&’(1) F DIRECT TAXES



